IN THE HIGH COURT OF JUDICATURE AT PATNA
FIRST APPEAL No.636 of 1998

SMT.GIRIJA SINGH
...... Appellant/s
Versus

ALOK KUMAR SINGH and ORS

...... Respondent/s
Appearance :
For the Appellant/s : Mr.Satyapal Singh, Adv.
For the Respondent/s  : Mr.S.P.Shrivastava, Adv.

Mr. Sunil Kumar-3, Adv.

Mr. Bhupal Krishna Prasad, Adv.
Mr. Virendra Kuar, Adv.

Mr. Pandit Jee Pandey, Adv.

Mr. Pravin Kumar, Adv.

Mr. Jitendra Kumar, Adv.

Mr. Nadimul Hasan, Adv.

Md. Rashid Alam, Adv.

Mr. Santosh Bharti, Adv.

CORAM: HONOURABLE MR. JUSTICE SOURENDRA PANDEY
ORAL ORDER

25 24-04-2026 Heard the learned counsel for the parties.

L.A. No. 02/2022

2. The present Interlocutory Application has been filed
on behalf of the appellant for bringing on record the heirs and
legal representatives of the sole appellant, Smt. Girija Singh,
who died on 05.07.2022.

3. Learned counsel for the appellant submits that the
details of the heirs and legal representatives of the sole appellant
have been given in paragraph no. 1 of the Interlocutory
Application and they may be added as the appellant nos. 1(i),

(ii), (iii) and (iv).
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4. In view of the above, the name of the sole
appellant, Smt. Girija Singh, is expunged and the names of the
heirs and legal representatives of the sole appellant are
substituted in place of the sole appellant who is no more.

5. Accordingly, the I.A. No. 02/2022 is allowed.

6. List this case on 08.05.2026, under appropriate

heading.

(Sourendra Pandey, J)
Gautam/-




